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; BE it enacted by the Legislatxve Assembly of Pond1
in the Twenty-ﬁrst Year of the Repubhc -of-India-as- follo




: (3) It shall remam ih force for-a ’penod o\f ten_yeafs and:_ ' :
“upon the expiry of this Act; the provx.sxon.s of section 6 of the " ..
General Clauses Act, 1897 (Central Act 10 of 1897), as applic-

.able under secuon 2 of the Poendlcherry General - Clauses

" Act, 1965 (Act 13 of 1965) shall apply as if’ th1s Ac*t had then‘ ;

“ been repealed by a Pondxcherry Act. o R A\

. Deﬁmtlons.

2. In this Act‘ unless the context otherwise requii‘e.s,—»

(1) “agmcultural labourer” means a -person whose
prmcxpal means of livelihood is the mcome he gets as wages -
" for his manual labour on ag‘rxcultural land )

N

(2) “agricultural land” means any land used for any of
““the following purposes, namely :(— i

-

‘ AV (?) ) hort1cu1ture ;

P s

(b). the ralsmg of .Crops, grass or- garden produce,

(c) grazmg =

(@) the raising of Amahure crops; © : ";v RS

(e). dairy farming; - | .
© (@ poultry farming; - . -~ Lot

_(g)\ 'hvestock breedmg

RIS

(h) growmg of trees and R

(1) includes any land used - for any purpose subser-
" vient to the - above PUTpOSES, any - forest. land, ™
pasture land plantanon, orchard and tope, but
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(i) does not include house-sit¢ or iand' used exclusive-
. ly for non- agmcultural rurposea, . )

.

_ (3) * agrmcultumst" ineans a perﬂon who cultlvates agri- ‘
. cultural land by the conmbunon of hls own manual labom .
01- of the manual labour of ‘any member of his farmly,

:

(4) “authorised officer” means | any Gazetted Ofﬁcer‘
authorised by the Government by nohﬁcanon. in the Official

~ Gazette to exermse the powers conferred on, and discharge
the dutlev 1mposed upon the authorised officer under thxs
Act for such srea as may. be specned in the notlﬁcatlon

" (B) 'Government” means the Administrator of the Lmon
terrilory appointed by the = President under ‘a'rncle 239 of
the Constitution ; .

. " ‘ A

(6) "Kudiyiruppu” means the site of any dwelling house
or hut occupied, either as tenant or as licensee,” by any agri-
culturist or agricultural labourer and includes such other
area adjacent to- the dwelling hcusd or hut as may be
necessary for the convement en;oymeqnt of such dwelling
heuse or hut;

\

~ Explapation.—It shall be presumed that any person
occunying the kudiyiruppu is an agricultural labourer or an

agriculturist, until the contrary is proved.

(7) “prescribed” meang. presgribéd by rules made .-
, . under this Act; o o N -

(8) “tenant” means any perscn who has paid or. has
agreed to pay ren! or other cons1derat10n for his being allowed
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by- another toenjoy the land of the latter undedr. anxagg‘e,e‘-
-ment, express or implied, and includes his heigs and legal .
rgpresentatxves .o S

\ to LR ‘.

_Act ot to apply i m certain cases

-

1 [2 A, Nothlng in thig Act shall agpﬂy to the lmds belong~.
ing to or vested in the Governman" of the ‘Unioh termtory of
Pondxcherry, the Government of India, the Govemmem, qf any b, .

State in India, a local authority -or a corporation .owned oF

controlled by any of the said Governments or authoxfity.]

Persoas ocgupving kudiyiru';mu_mt to .be evicqeg,

0

ST , Q) Subjec: tq the provxslon:s of sub-sectlon 3), - ho*
: .person- o«,cupymg any kudiyiruppu on the date. of | publication-- -

of the Pondicheprry Occupants of Kud1y1ruppu (Protectio_ﬁ from, L
Eviction) Bill, 1970, in the Official Gazefte shall be ¢victed from
such kud;yxruppu : ‘ : o

- '(2) Subject to the provisions. of sub-section (3), 'ahy’k'
person occupying any kudiyiruppu on the date reEei'red“ to in:
stub-section (1), shall be entitled to continue to occlipy a kudi- -
viruppu on the.same terms and. conditions as We_ré appllicabl'e:f

s A

N

to him on such date.

{3) Sub-sections (1) znd (2) shall not \apif)ly‘ loj any person. -
" occupying any kudiyiruppu-— ’ '

(2) if he has done any act or has been guilty of any neg- -
ligence which is destruclive of, or injurious to, lhe prope“f" '

belongmﬂ to the owner of the kudwlruppu or TR

- 1. Inseried by Act 8 of 1972, section 2, w. ¢, . 26—42——1971 SR
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: ) ‘In"computmg the pend'a of hrmtatlon prescnbed for'
: an appucahon ‘for the executlon of a decree or order for the
ev1ct1on of a person occupymg any- kud1y1ruppu the time
durlng which he was protected by sub-sechon (1) from evictxon,
shall be excluded. '

Explanatmn s—A decreei or. ‘order Shall’be deemed fo Ee
8 decree o ordep for the evnct;or; of a person ocoupying any
deiylwapu notw;thstapdine that any othgr relief is alga °

Right to restqration Qf pqssgsgsiog of kndiyiruppu

, 4 i any person Whg was ‘ogeupying anv kud1y1ruppu oR
the date of pub}matioq of the Popdicherry Occupants of Kudxyl-’
“FUBPY (Ppobgmtqn from Evicﬁm) Bill, 1979 has been evicted from
- mgh }:u;iiywupyu aftey such date, but before the commences .
. fmgnt of this Aet op iy evlcﬁd from such kudjyiruppu after -
“puch eommencement “hﬂnay, within & period of six months -

* #iter such. eommencemmt or_a!ter ‘the date of eviction, as. the

. tase.may be, apply to the authcused officer within whose juris. _

- diction the kudiyimppu Is situated in such form as may be
»»presc;'lbed for restoratton to him of the posmion of the kudi~

' ,‘yxruppu from whi}h he" was evic»eci. and to occupy it subject -

- to .the same terms‘an condltuqns, as. tar as may be, as were .

. applicable to him onthé date of pubhcation of the Pondxcherry. n

B Qecupanta of Kudxyiruppu (Protection from Ev;ct;on) Bill, 1970.
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5.‘Any owner’ of kudxyn'uppu seekmg to ev1ct for 'any of '
the reasons mentloned in sub-section 3) of sectmn 3. any
,person occupymg any kudlylruppu may, whether or not there
is;an order or decree of court for the eviction ‘of such persons,
make. an apphcatmn for such eviction to the authonsed officer
v1thm whose jurisdiction the kudiyiruppu is 51tuated in such
form and within such time as may be prescribed.

Authorised officer to held summary inquiry.

6. On receipt of the application under - section 4 or
seétion 5, the authorised officer shall, after giving a reasonable -
opportunity to the ‘parties concerned to make their representa-

- Yjons, hold a summary inquiry into the matter ahd pass an
order either allowing the application or dlsm1ssmg it and shall
1~gonm1uglcat§ a copy qf such order to the party concemed

~

Apgeals. S S,
7 (1) Agamst any order passed by the authonsed eﬁicer
-under =ectwn 6, any person aggrieved by such order, may,

within. su:ty days from. the date of th:e order, appeal to the -
C{!llector. 8

'Providéd th‘at‘ the C&ilector may admit an agpeal 'presented
-after the expiry. of the said ‘period if he is satisfied that the

the saldperwd 7;:; g P
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«

Esplanstion.—For the purposes o{ t‘xs sub-szactmn ‘datg
" of the~esder” means the dale on ,vhleh the order is communi-
cated to:the party. concerned .

i

(2) The provxaxons of secnon 4 anﬂ of sub-secnons (1) and'
{2) of secnon 12-0f the antatxon Act, 1963 - (Central Act 36
of 1963) fha] ‘as far as may be, app{ly to any appeal under' '
vfub—secnon (1) o s ’

(ﬂ An appesl to the Collector un/der sub-section (1) shall
be in such fﬁr*n gnd shall e accompamed by such fee as may he
‘prescribed, . ‘ o . .

_(4) The Collector may, after giv‘ring the parties to the
Lopeal an opportunity of bemg heard, ;pass such order thereon .
ag he thipks fit and shall commumcate *a copy of such order to
the party conuev'nea ,

(5) The Collector may stay the e\ecutlon of any - order
passed by the authorised officer pending the exercise of his
powers of appeal under this section. )

s |

Act to over-ride other laws, dontracis, ctc.

6. The provisions of this Act shall have effect . notwith-
standing anything incensistent *here'With contained in any
ollier law for the time being in force, or, any custom. usage or

contract or decree or order of a court or other authority. ~

i

Cr)sts. ‘ ot

The \.osts .of, and incidenial to 1:.11 prm.eechugb before
the ﬂuth01'1>ed ofﬁcer or the Cg»llector shall be in his discretion:,
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. Bar of jurisdiction of civil ‘courts. ,

'10. No eivil court shall have jurisdiction in/ respect of any
matter in which the authorised officer or the Collector is em-
powered by or under this Act to decide and no injunction shall
be granted by any court in respect of any action .taken or to
~be taken in exercise of any power conferred by or under

this Act. k )

Indemnity.

11. No suit, prosecution or other legal proc ing shall lie
against the authorised officer or the .Collector| for anythmg
which is in good faith done or intended to be done in pursua‘nce : iy
of this Act or any.rule or order made thereunder. ' -
Power to xhake rules. 1T v

~—
<

12. (1) The Govérnment may make rules to carry out the

purposes of this Act.

.(2) In particular and without prejudicé to| the generahty e
‘of the foregoing power, such rules may provide for— - i

- (a) the form.of application to be made to| the authorised ’
officer under section 4 or section 5; S ) i

(b)‘ the manner-of holding summary - inquiry under ' i
section 6; ’ k

(c) the manner.of communicating to the parties the
order under seclion 6 or under sub-section (4) of section 7;

(d) the form of appeal, and the fee payable, under sub-
section . (3) of section 7.
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. ’force on'a parhcular day, shall come mto force on the. day on:
7 7. . which they are so pubhsned '

\\ (4) Every rule ma.d&under thi‘s Act‘ shall as soon as may kS
be. a.fter il is made be laid before the Leglslatwe Assembly of "
Pondlcherry, while it is in session for a total period of fourteen

. ‘,’, fdays which may be comprised in one session or in two or more

: successnve sessions, and if before - the e.xpu'y of the - session -

“in which it is so laid, or the sessions immediately following,

the Legislative Assembly makes any modification in the rule

or demdes ihat the rule should not be made, the rule shalr

\ thereafter have effect only in such modifiéd form or be of no

e .. -effect, as the case may be 50, however that any such modlﬁcatlon

‘ {or annulment shall be without pre]udlce to the vahdxty of any-
thmg previous y done under that rule.

Power to remove difﬁculties
_- .13 If any dlfﬁculty arises in gwmg effect to ‘the prowswns
' of tlus Act, the\(}ovemment may, by get»eral or special order,
s \do anything not mconswtent w1t.h such provisions - whlch

) "" - appea.rs‘fo the Gmemment to' be necessary for: the purpose of -
removmg the dlfﬁculty - ’ SN - S

i

 Provided that Tio' such order shiall be made under thlssec-
o tion after the expxratmn of two years from the eommencement
-E of thlsAct E TR e






